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PUNJAB VIDHAN SABHA
Bill No. 38-PLA-2016

THE PUNJAB STATE COMMISSION FOR MINORITIES
(SECOND AMENDMENT) BILL, 2016

A
BILL
Jurther to amengd the Punjab State Commission Jor Minorities Act, 2012.

BE it enacted by the Legislature of the State of Punjab in the
Sixty-seventh Year of the Republic of India as follows :—

L. (1) This Act may be called the Punjab State Commission for
Minorities (Second Amendment) Act, 2016.

(2) It shall come into force on and with effect from the date of its
publication in the Officia] Gazette.

2. Inthe Punjab State Commission for Minorities Act, 2012 (hereinéﬁer

referred to as the principal Act), in section 2, for clause (), the following
clause shall be substituted, namely :— ‘

“(8) “Senior Vice-Chairperson and Vice-Chairperson” means the Senior
Vice-Chairperson and Vice-Chairperson of the Commission.”.

3. In the principal Act, in section 3, in sub-section (2), in clause (aa), |

for the words “a Vice-Chairperson,”, the words “a Senior Vice-Chairperson
and a Vice-Chairperson” shall be substituted. :

4. In the principal Act, in section 5,—

(i) in the margin, for the words and sign “Chairperson,
Vice-Chairperson”, the words and sign “Chairperson, Senior
Vice-Chairperson, Vice-Chairperson” shall be substituted ;

(i) in sub-section (1), for the words and sign “Chairperson,
| Vice-Chairperson”, the words and sign “Chairperson, Senjor
‘Vice-Chairperson, Vice-Chairperson” shall be substituted ; and
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40 (i) in sub-section (1), for the words “Chairperson or Vice-

- Chairperson” shall be substituted.

in sub-section (2), for the words “Chairperson or Vice-
Chairperson”, the words and sign “chairperson or the Senijor
Vice-Chairperson or the Vice-Chairperson” shall be substituted,

‘5. In the principal Act, in section 6,—

: (i) in the margin, for the words “Chairperson or Vice-Chairperson”,
~ the words and sign “Chairperson or Senior Vice-Chairperson or  +
* Vice-Chairperson” shall be substitutpd z
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Chairperson”, wherever occumng, the words “Chairperson

‘or Senior Vice- Chalrperson or Vice- Chalrperson” shall be
substituted ; and ‘ :

(iii)) in sub-section (2) for the words “Chairperson or Vice-
Chalrperson” the words “Chalrperson or the Senior Vlce-
-Chairperson or the Vice-Chanrperson” shall be substituted.

6. In the principal Act, in section 7 and in the margm for the words

sign “Chairperson, Senior Vice-Chairperson, Vice-Chairperson” shall be

‘substituted.

| '7. In the principal Act, in section 10, for the words and sign

b “Chalrperson, Vice-Chairperson”, the words and sign “Chairperson, the Senior
‘Vlce-Chan'person, the Vice-Chairperson” shall be substituted. .

8. In the principal Act, in section 12,- for the words “Chairperson or
Vice-Chairperson”, the words “Chairperson or Senior Vice-Chairperson or Vice-

9, In the principal Act, in sectlon 13, for sub-section (2), the following

shall be substltuted namely :—

st 2) The Chalrperson shall pre51de over the meeting of the Commission

In the absence of the Chairperson, the Senior Vice-Chairpers?®
and in the absence of Senior Vice- -Chairperson, the Vice"
Chairperson shall preside over the meeting of the commission-”
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10. 1In the principal A
words and sigp “Chairperso

the words and sign
“Chairperson, Senior Vice-Chairperson, Vice-Chairperson” shall be substituted.

¢, in section 24 and in the margin, for the
n, Yice-Chairperson”,

11.
“Chairperso

n, Vice-Chairpemon”, the words and sign “Chairperson, Senior
Vice-Cha

irperson, Vice-Chairperson” shall be substituted.
12.
(a), for the word and sign “Chairperson, Vice-

sign “Chairperson, Senior Vice-
substituted.

Chairperson”, the words and
Chairperson, Vice-Chairperson” shall be
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STATEMENT OF OBJECTS AND REASONS

With a view to strengthen the Punjab State Commission for Minorities
and to give more representation in the Government to minorities communitjes
for protecting and safeguarding their interest, a Senior Vice-Chairperson wij]
be appointed in the Punjab State Commission for Minorities. Therefore, there

is a proposal to make necessary amendments in the Punjab State Commission
for Minorities Act, 2012 (Act No. 13 of 2013).

2. Hence, the Bill.

PARKASH SINGH BADAL,
Chief Minister, Punjab.
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FINANCIAL MEMORANDUM

The Punjeb State Commission for Mincrities {Second Amendment)
Bill, 2016, aims at to appoint a Senior Vice-Chairperson in the Punjab State
Commission for Mincrities for strengthening the Commission and giving more
representation to the Minorities Communities in the Governance to protect and
safeguard the interest of the Minorities. ' -

~

The Bill involves financial implications and it is estimated that expenditure
of about Rs. 14 lakhs per annum (approx) will be incurred on' account of
Honorarium and other allowances and P.O.L. payable to the Senior Vice-
Chairperson and salaries to the supporting staff to Senior Vice-Chairperson.

The Governor has, in pursuance of clause (1) and (3) of Article 207
of the Constitution of India, recommended to the Punjab Legislative Assembly,
the introduction and consideration of the Bill.

CHANDIGARH - SHASHI LAKHANPAL MISHRA, =
The 12th September, 2016 Secretary.

N.B.— The above Bill was published in the Punjab Government Gazette
(Extradrdinary), dated the 12th September, 2016 under the proviso to
rule 121 of the Rules of Procedure and Conduct of Business in the
Punjab Vidhan Sabha (Punjab Legislative Assembly).



